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tionery etc., it was stated that "There is no 
ceilin& for the supply of electricity and water 
at the residences of the Ministers and Deputy 
Ministers. They have, however, agreed to 
a voluntary ceiling of Rs. 2,400/- per mensem. 
For the consumption of water and e1ectricty 
above this ceiling, a Minister is liable to make 
payment." A typographical mistake has 
occurred in this answer. The correct position 
is that the voluntarj ceiling is Rs. 200 per 
mensem or Rs. 2,400/- per annum. 

11011 lin. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

REPoRTBD PiLfERING AND DIIBI'RUCTIVE 
ACJ1VITIIIS GN HALDIA BARAUNl PiPm:.INE 

NBAR WII.!rI' BENGAL-BnIAIt Hoang 

SHRI INDRAJIT GUPTA (Alipore): 
Before calling his attention, may I draw 
your attention to the fact that the statement 
in reply running to It pages was handed to 
us just now at 12 noon. Only the other day 
you observed that such statements should be 
made available much earlier so that we can 
go through them. 

MR. SPEAKER: It can be read by the 
Minister. 

SHRI S. KUNDU (Balasore): They can
not make the bureaucracy work. They do 
not care for your directives. That is my 
cxperianoe with these Ministers. 

MR. SPEAKER: If I do not receive the 
statement in time, the Minister win have to 
wait till the evening. Today I make an eltcep
tion. But I warn them. They must send me 
the statement in time. 

SHRI PILOO MODY (Godhra): Other
wise, give them detention in the evening. 

SHRI INDRAJIT GUPTA: I call the 
attention of the Minister of Petroleum and 
Chemicals and Mines and Metals to the fol
lowing matter of urgent public importance 
and request that he may make a statement 
thereon: 

The reported pilfering and destructive 
activities on Haldia-Barauni Oil Pipeline 
Dear W .. B3ft$aI-Bihlll' border. 

BaraunJ Pipe/me (CA) 
THE MINISTER OF PETROLEUM AND 

CHEMICALS AND MINES AND METALS 
(DR. TRIGUNA SEN): First, I DlU8& 
apologise for the fact that the statement was 
made available only at 12 O'Clock. I was 
given to understand that it was circulated 
yesterday-I do not know why tm. happened. 

SHRI JYOTIRMOY BASU (Diamood 
Harbour): If he cannot give a IltateIllClll 

in time, how can he run a hup pipeline? 

SHRI BALRAJ MADHOK (South Dolhi): 
They cannot shift the bIamc on to the Seen· 
lariat. For us, only he is· roaponsiblc. 

MR. SPEAKER: If it was yesterday, it 
'iIia& Sunday. 

DR. TRIGUNA SEN: The Haldia. 
Barauni-Kanpur Products Pipeline is c;om. 
prised of two major sections, namely; (a) 
Barauni-Kanpur (b) and Barauni-HaIdia and 
a branch line of 58 kms. from Baradabar to 
Maurigram. Since September 1967, the 
Barauni-HaIdia sectiOD has been traasport,. 
ina petroleum products from the Barauni 
Refinery to the delivery points of Marketinl 
Division of the lOCo 

2. During the three years of its operations, 
four major incidents of suspected attempt 
of theft/pilferage of petroleum products have 
been reported so far. The first major one 
took place on 8th March, 1968 near Jasidib, 
the second On 8th December, 196\1, 20 kms. 
away from the first; the third 011 10th May, 
1970 and fourth on 4th/5th June, 1970 at 
Jhajha. Only in case of the first incident, 
some drop in the pipeline pressure was re
corded. There have been seven other minor 
attempts. 

It is reported that about 50 k1 of mOlor 
spirit was lost in the first incident. In the 
others, no loss or substantial damage to 
propeny has taken place. 

These repeated incidents and their occur
rence in roughly the same area has cauaed 
concern to Government and 1.0.C. We have 
tal<en up this matter with the State Govern
ment through the Ministry of Home Mairs. 
Police investisations into these incidents 
have not been fruitful so far. Suspects are 
heine watched. Tho local poli~ 11M ~ 
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armed patrolliDg and is maintaining vigilanoe 
to find the criminals. 

The Industrial Security Team has also 
inspected the HBK Pipeline in November 
and December 1968 to assess its vulnerability 
to sabotage by the destructive elements. 
Their recommendations with regard to the 
security arransements of vulnerable points 
have been accepted by I.O.C. Patrolling of 
the line have been intensified by T.O.C. in 
the affected areas, as recommended by the 
Team, and action is also under-way for re
cruitment of an Industrial Security Officer. 
Government are considering to provide the 
services of the Central Industrial Security 
Force for protecting the pipeline system. 
I. O. C. have also embedded the gauge 
adopters by concreting so that access to the 

gauge adopters is made difficult. 

SHRI INDRAJIT GUPTA: This pipeline 
is not only supplying products for civilian 
purposes, but defence requirements too. 
Therefore, it is naturally a matter of serious 
concern that repeated attempts like this 
have been going on for the last two or three 
years to steal petroleum products out of this 
line, although we have never previously heen 
informed by the Government about this 
till now. 

I want to know whether it is a fact or not 
that this pipeline runs only about three feet 
below the surface and during rains, floods 
and so on, this pipeline is very easily exposed, 
and that the controUing valves are almost 
always exposed, that they are extremely 
vulnerable. Between Barauni and Haldia 
there are eight major river crossings. At 
these river crossings this pipeline fonows 
the oridges over the rivers, and therefore, 
it is not hidden at all, it is absolutely exposed. 

In view ofthis vulnerability of the pipeline, 
detailed recommendations were made not only 
by this Industrial Security Team, to which 
the Minister has referred, which made not 
One but 40 recommendations on this point 
two years ago, but in addition, another com
mittee caned the Ghosh Committee also 
made concrete recollllll<indations, which are 
published, included in the Appendix to the 
66th Report of the Committee on Public 
Undertakings, for vigilanoe in the main-

tenance of this pipeline. Despite this having 
been clearly pointed out, three years have 
passed, no action worthwhile has yet been 
taken, and the post of the Security Officer 
has not yet been filled up. Nothing has been 
done about the whole security set-up which 
was recommended. And that is why I would 
like to know what have the people who are 
responsible, that is to say the Minister, the 
Secretary to the Ministry, the Managing 
Director of the Pipelines Division, the 
General Manager of the IOC, all these high, 
officials who are responsible for seeing that 
these recommendations are implemented, 

been doing. 

This is a matter of urgent importance, 
because the PUblic Undertakings Committee, 
of which you yourself Were a distinguished 
Chairman, as you know, in its 66th Report, 
has categorically stated in its final recommen
dations that there has been a persistent effort 
to slur over the derilection of duty of high 
oflil:ers and not to fix their responsibility, 
though copious facts to substantiate such 
lapses have come on record. This com
mittee also went into the question of the 
alignment of the very pipeline-Haldia
Barauni pipeline-and they have recommended 
ed that the least that could he done is to 
proceed departmentally without delay 
against the officers concerned because the 
Committee relt that the Government should 
not allow a feeling to go around that the 
officers who commit such grave lapses and 
indulged in dereliction of duty should go 
unpunished.,(lnle"uptlollS.) When the PUC 
has made such strictures and made such 
strong recommendations why has no action 
been taken and why have they allowed this 
recommendation to lapse and have appoint
ed yet another commission to go into the 
same question allover again, about this 
pipeline whose security even they could not 
protect? Is the external sabotage meant to 
cover up the internal sabotage by high oflil:ers 
who had been exposed on more than one 
occasion? Will he tell us the reason for 
avoiding the implementation of the PUC's 
reports and recommendations regarding the 
need for immediate action against high 
officers who are guilty and allowing them 
further loopholes to escape by appointing yet 
another committee which may drag on for 
another two or three years? What are they 
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doing? Why are tbey not implementing the 
IICCQity recommendations? 

DR. TRIGUNA SEN: The hon. Member 
has asked two questions. The first is whetber 
security arrangements for proteeting the 
pipeline as was recommended had been 
taken. I find that about forty recommenda
tions were made. It has been reported to 
me by the IOC that most recommendations 
had been implemented. In respect of some 
of the recommendations it was necessary to 
refer to the Home Department of tbe State 
concerned and they had been referred to it. 
Security officers had also been appointed. 
Aetually all these activities are confined to 
an area of 20 kilometres between Jhajha and 
Jasidih; there is also information that wagon 
breakers wrre active on the railways in hat 
place. Instead of appointing security officers, 
the IOC referred it to the State Government 
through the Home Ministry and the State 
GOvernment had in tum referred it to the 
Jasidih police station and thus quite some
time went by; I agree. But after that, when 
we saw that the State Government was not 
taking any steps though the Home Ministry 
again and again referred it to the State 
Government the recommendations on secu
rity measures had been taken up by the IOC. 

Secondly, he referred to recommendations 
made by the PUS against some officials and 
the action to be taken against them. Govern
ment went into the whole case and there was 
also the report of enquiry by Justice N. S. 
Rao. The two reports are absolutely diffe
rent; they are contradictory to some extent. 
It was an unusual measure though but still 
at the request and recommendation of my 
Ministry Government took a decision to 
appoint a commission of enquiry to go into 
the working of the Government itself in 
this respect. • . (Interruptions.) The PUC 
recommended action against lapses on the 
part of the nflicers concerned and also about 
the Government's working itself. There are 
many rules and procedures to be followed 
to frame charges which are required to be 
referred to an enquiry commission so that 
they could be brought to book. That is why 
this commission has been appointed. 

SHRI INDRAJIT GUPTA: The Minist~ 
cannot mislead the House like this; he should 
forsive my saying so. N. S. Rao Committee 

dealt only with alignment. The PUC report 
is not only on alignment but also capacity 
and so many other things. What does he 
mean by saying that they are contradictory 
to each otber and therefore a third committee 
is required. The two have dealt with different 
thinSS . altogether. 

DR. TRIG UNA SEN: The PUC while 
making the recommendations criticised the 
action of the Government and the actions of 
certain officers. According to the rules of 
procedure it has to be referred to a commis
sion of enquiry. Of course, I understand 
that it is an unusual procedure to go into 
the activities and the working of the Ministry 
itself. But we had to do it. (Interruption) 

SHRI S. KUNDU: He asked for depart
mental action. Please assure the House that 
you are taking departmental action. 

SEVERAL HON. HEMBERS rose-

SHRI INDRAJIT GUPTA: Depart
mental action on the basis of the evidence 
available. It is clearly written here, in black 
and white. Sir, will you allow the PUC to 
be treated in this cavalier fashion? Has it 
got no status? What is the meaning of this? 
Here is a recommendation in black and 
white. 

SHRI S. KUNDU: What is the action 
that you are taking? (Interruption) 

MR. SPEAKER: Mr. Kundu, the pro
cedure in Calling Attention is that only those 
Members who have tabled it are allowed to 
ask questions. 

SHRI BAL RAJ MADHOK: Sir, the 
recommendations made by a Committee of 
this House are very specific, and their recom
mendations are being fiouted. That is our 
charge. 

SHRIJYOTIRMOY BASU: Sir, by now, 
I know the hon. Minister's success in sending 
drugs underground. Now, about the pipe
line. He has made a mockery of the PUC 
and therefore of the House, in that the Public 
Undertakings Committee has very clearly 
said: 

"The Committee would, therefore, 
like Government to take immediate steps 
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to bring to book the guilty officers on the 
basis of evidence that i. already available. 
n.e least that could be done is to proceed 
departmentally without delay. • . .. 

etc., etc. But nothing has been done. They 
have juat instituted another enquiry to kiU 
time, (Interruption) There has been a wide
SPread dereliction of duty including arrang
ing security for the pipeline which caters to 
half the population of north India including 
the defence installations. We had air-crashes 
at the air-ports and we suspected that this 
was due to sub-standard fuel which could 
have easily been done by sabotaging the pipe
line and boring holes and so on. There are 
charges of corruption also, on the part of 
some very senior officers who mostly belong 
to the Indian Civil Service. But they are 
punishing those officials who are loyal and 
patriotic, and rewarding those who were 
hand-in-glove with the misdeeds of a man 
like N. V. Balwani who has been given a key 
position, and the pipeling has been wholly 
neglected. 

Will the hon. Minister give this House an 
assurance here and now that till such time 88 
the enquiry is completed, he will give full 
pmtection to those honest and loyal officials 
who helped in bringing the wh"le thing to 
light and protect them from press lire and 
harassment which have been practised on a 
number of them? Secondly, will he suapend, 
and wherever it could be done, completely 
keep out ofthe Corporation, and out of here, 
in Delhi, such officials like Mangat Rai, 
Kashyap, Rajwade, who are holding key 
positions and pressurising-(Interruption}
It is a fact. You, Sir, have been the Chair
man of the Committee. These officials are 
pressurising and tampering, and how long 
will they keep them in these positions? 
(Interruption) 

MR. SPEAKER: It is a different matter. 
J happened to be the Chairman of that Com
mittee. But I happen to be the Speaker now. 
J did not know that J would have to ask you 
to be in order because of procedure. Cel tainly, 
of course, you should not refer to people who 
are not present here to defend themselves. 

SHRI NAMBIAR (Tiruchirappa\1i): 
Leave alone the names; but they are officials 
with designations. 

DR. TRIGUNA SEN: I am sorry lbat 
the hon. Member has mentioned names of 
some officers who are not here to protect 
themselves. Surely I am not here to defend 
or protect any of the officers. (lnlerrllption). 

SOME HON. MEMBERS: What cbe1 

SHRJ INDRAJIT GUPTA: Do not 
allow yourself to be bullied by those ollicen. 

SHRI S. KUNDU: What else are you 
doinl then? You have no IlUtS. You should 
resilo. A Committee of Parliament has made 
clear recommendations, and you are tal\dni 
of another enquiry. 

MR. SPEAKER: Mr. Kundu, please 
do DOt l!Ct excited all the time. Sometimes 
you may. but Dot all the time. 

DR. TRIGUNA SEN: I am yet to under
stand how I am protectlng any ofDcers who 
have done anything wrong. We are told by 
the Ministry of Law that if we are to proceed 
against any officer on this report, there must 
be a commission of inquiry to go Into this 
and make speciJic charses. Unless and until 
that is done, we cannot punish any officer. 
That is why we have done so. It is not our 
intention to protect anybody. 

SHRI JYOTIRMOY BASU: Will he 
srant protection to those officers who have 
helped in bringing to light the misdeeds and 
corruptions there? Will he keep out those 
officers who are involved in it and who 8RO 
preasurising and tamperinl with the wit
nesses and doing other things to save thorn-
selves from this black act 1 

DR. TRIGUNA SEN: 1'bere should not 
be any doubt in the mind of the hon. member 
that those who assisted in giving evidence 
eW. will be harassed by anyone in the mini&-
tryore1sewhere. If there is any such instance, 
be can bring it to my notice. 

SHRIMATI lLA PALCHOUDHURI: 
(Krishnagar): In view of the fact that this 
pipeline canies petrol for defence purposrs 
as well as for civilian conswnption, may 
I know whether the IOC have thought of 
meeting the cost of security of this long 
pipeline? Secondly, some oCthe States have 
sU88Csted that like the railways, there should 
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be a protection force under the control of 
JOC so that people and parties who want 
to sabotage the pipeline can be thoroughly 
traced and brought to hook. Will the Hon. 
Minister consider this suggestion also? 

DR. TRIGUNA SEN: JOC has now 
taken the whole responsibility and appointed 
a watch and ward department for the main
tenance and operation of the pipeline in 
the whole section. 

lZ.27 lin. 

RE. CLOSURE OF SHAHADRA-SAHA
RANPUR LIGHT RAILWAY 
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DR. RAM SUBHAG SINGH (Buxar): 
I bad announced that all the light railways 
will be nationalised. No light railway should 
be allowed to be closed down. 

THE MINISTER OF RAILWAYS (SHRI 
NANDA): Shall I make a statement later 
or give a brief reply now? 

MR. SPEAKER: You may make a state
ment sometime in the evening . 

SHRI NANnA: Yes, Sir; I shall clarify 
the pooition in tbe statement. 

DR. RAM SUBHAG SINGH: But the 
railway line sbould not be closed. 

SHRI NANDA: I cannot make any 
commitment in a hurry. 

qi~"h:vmn: ~'ii$~ 
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